
FOR.I}I B
PUBLIC ANNOUNCEMENT

(Regulation 12 ofthe Insolvency and Bankruptcy Board of India (Liquidation Process)Regulalions,
2016)

FOR THE ATTENTION OF THf, STAKEHOLDERS OF SHRf,E SHANKAR SAW MILL
PRIVATE LIMITED

SI.
No.

PARTICULARS DETAILS

1 Name of corporate debtor Shree Shankar Saw Mill Private Limited
Date of incorporation of corporate debtor
Authority under which corporate debtor is
incorporated / registered

Registrar of Companies, Kolkata

4 Corporate Identity No. / Limited Liability
Identification No.of corporate debtor

u20 I 0 I wB2002PTC094455

5 Address ofthe registered office and principal

office (ifany) of corporate debtor

67126 Strand Road, Kolkata 700006, West
Bengal

6 Date ofclosure of Insolvelcy Resolution
Process

l3& July, 2023 [Liquidation ordered by
Hon'ble NCLT on 14th july,2023l

7 Liquidation comrnencement date of
corporate debtor

14th July, 2023 [Order received on 20th
July, 20231

Name and registration number of the
insolvency professional acting as liquidator

Neeraj Kumar Sureka
lBBVrpA-001 /tP-P0t 539 12019-2020 I 125 17

o
Address and e-mail ofthe liquidator, as

registered with the Board

Central Plaz-a, 6tn Floor, Room No. H, 41, B. B.
Ganguly Street, Kolkata- 700 012, West Bengal
iDn eeraisnreka@gmail.com

10. Address and e-mail to be used for
correspondence with the tiquidator

Central Plaza, 6'r' Floor, Room No. H, 41, B. B.
Ganguly Street, Kolkata- 700 012, West Bengal
cirp,sssmpl@gmail.com

11. Last date for submission of claims 13t08t2023

Notice is hereby given that the National Company Law Tribunal, Kolkata Bench has ordered the
commencement of liquidation of Shree Shankar Saw Mill Private Limited on l4th July 2023
(Order received on 206 July, 2023).

The stakeholders ofShree Shankar Saw Mill Private Limited are hereby called upon to submit their
claims with proof on or before 13ft August, 2023, to the liquidator at the address mentioned against
item No.10.

The financial creditors shall submit their claims with proof by electronic means only, All other
ereditors may submit the claims with the proof in person, by post or by electronic means.

Submission offalse or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation pr,ocess, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process ior Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under section 38.

Date: 2010112023 [V ""'.] ) u-*1*t
Neera.i Kufiar Sureka

Liquidator of Shree Shankar Saw Mill Private Limited
Regn. No.: IBBVIPA-001/lP-P0l 539/2019-2020/ 12517

AIA Valid ryro 28.11.2023

IP-P-o1539i
y20?Ii1251

z.* *Place: Kolkata

2. 0410412002

8.






